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¥ aft wg wg; & @ fod T
ff w8 W g fe sy ww e
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ot wawx yovr ;- fedw faed-
¥z ¥ IuX Fogzwr =4 fear &1

You have not rebutted that. This was
a departmental study. You have not
rebutted it. Why do you not rebut it?

ot faatist o arfeer @ &7
war & fa+d & f& osiq aFate
¥ WL I T wgT TEA
T qrST ®r T g1 s, sufan
§ agqr wigarg v gme aware
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TuC & AT ... 1 (EAAR)

wfer & &y wr § fr w9
K FO O T T W I @ E,
FUT MY IWHT FAEAIAY AT A JGTT
g7 (simmm)**

MR. DEPUTY-SPEAKER: 1linis-
ter iy replving to Mr. Daga Interrup-
tions will not go on record. Mr,
Minister, you reply.

(Interruptions) *+*

MR. DEPUTY.SPEAKER: Mr.
Minister, you neeq mnot reply to it.
You reply to Mr. Daga. Let it not go
on record. Minister is replying.

(Interruptions) **

MR, DEPUTY-SPEAKER: I will
not allow. The rules do not permit,
Yes;, Mr. Minister, you reply. I have
to run the House according to the
rules, T will not gllow this. No
question is allowed. (Interruptions)**

**Not recorded.
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Petition Presented
ot firrere Yo aifew @ & wét

farmar & Wq e Wi § 8

agd ww § o qir fesw faar
war & fe fasdr WY ua & WA 9
afz #YE 91or g3 ¥ Y IS AEY

g...1 (nwwa) **
MR. DEPUTY-SPEAKER: You
reply to Mr. Daga,

(Interruptions)*?*
Let him reply. :

SHRI MOOL CHAND DAGA: I am
speaking on the basis of the jnforma-
tion published in papers. (Interrup- i
tions) **

ot fima T @Yo qifed @ W@
St TATE SImaT § Sew @l ¥ &
FE Tw wE wgr, Aafwr afy @my
fwdr & fasi®s o agT a1 @
& @ syF wmm qO WA @ g
arfer, 2aar @ smac @ 7 HOR
T Wl g |

(& @w.7)3

| P,

MR. DEPUTY.SPEAKER. No. No.
I am not allowing,

PETITION RE. TAKING UVER OF
WHOLESALE FOODGRAINS TRA-
DE, STRENGTHENING OF PUBLIC
DISTRIBUTION SYSTEM, ETC.

SHRIMATI GEETA MUKHERJEE
(Panskura): I beg to present a peti-
tion signed by Shrimati Vimla Faroo-
qui and others regarding take-over of
wholesale foodgains trade, strength-
ening of public distribution system,
remunerative prices for agricultural
produce and nationalisation of sugar,

cotton, textiles and drugs industries.

I want to...
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MR. DEPUTY-SPEAKER: No, not
now. The House now stands adjourn~
ed till 2-10 p.m. )
The Lok Sabha adjourned for Lunch
till ten minutes past Fourteen of the

Clock.

E—

(The Lok Sabha re-assembleq after
Lunch at fifteen minutes past Four-
teen of the Clock)

[SHRT HARINATHA MISRA in the Chair]
. MATTERS UNDER RULE 377

(i) ARREST OF SOME STUDENTg UNDER
THE NATIONAL SECURITY ACT

MR. CHAIRMAN: We will now

~ take up matters under Rule 377. Dr,

Subramaniam Swamy has pequested

me to allow him to make a statement

first of al] because he is in a hurry.
Is it not so?

DR. SUBRAMANIAM
_(Bombay North East):
~ to get somebody arrested.

SWAMY
Yes, I have

MR, CHAIRMAN: Has Dr, Swamy

shifted to this side?

DR. SUBRAMANIAM SWAMY:
In the next elections we will be
there. Till then I have got patience.

THE MINISTER OF FINANCE
{SHRI R. VENKATARAMAN): 1t is
better to wait till eternity.

DR. SUBRAMANIAM SWAMY: I
am surprised and pained that the
National Security Act is being used
against students in clear violation of
Government assurance to Parliament.
The District Magistrate of Aligarh has
stated that National Security Act war-
rants have been issueq wugainst Shri
Manzar Safe and six other students of

.- Aligarh Muslim University.

I urge the Government to inter-
vene, and obtain the cancellation of
these detention orders, and warn the
District Magistrate of Aligarh against
- the misuse of his powers under the
~ Natjonal Security Act.
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student, who came of his own to my
residence to enlist my help..

MR. CHAIRMAN: Are you quot-
ing the District Magistrate?

DR. SUBRAMANIAM SWAMY:
No, I am quoting myself. :

1 have never met him pefore, but
he said that he had full faith in me
that I will .ensure his physical gafety
and that he wanted to surrender to
the Delhi Police.

According to a press release of the
District Magistrate of Aligarh (pub-
lished by Statesman, Delhj Edition,
February 2, 1981) Shri Safe is the
“master mind” of the Aligarh Muslim
University student stir, and “a want-
ed criminal”. The District Magistrate
also declared Mr. Safi as an abscon-
der, “a proclaimed offender”, because
the Aligarh police had faileq to arrest
Shri Safi under the National Security
Act.

SHR1 ATAL BIHARI VAJPAYEE
(New Delhi): It is Saafi; not Shafl.

DR. SUBRAMANIAM SWAMY:
I am a Hindu. 7 do not know how to
pronounce it, He is Islamized.

MR. CHAIRMAN: You do mnot
believe in the mixed culture.

DR. SUBRAMANIAM SWAMY:
I have married a Parsi. So, Parsi-
Hindu chalega.

The District Magistrate in his wis=
dom walso issued an externment order,
barring Shri Safi from entering the
district of Aligarh. How can Shri Safi
offer arrest Th Aligarh when he has
been externed from there? ‘Then,
what is the meaning of declaring him

an absconder?

Such contradictory orders have
justifiably created an apprehension
in Shri Safi’s mind and he has sus-
pected some conspiracy,



